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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

R, P.No,134/92 in Date of Order ; 30 (L 927
0.A.No,591/92, . |
N.G.Patro ..J Applicant/Petitioner

vs. | |

l. Union of India,
Rep. by the Secretary,
Min. of Communications.
New Delhi. :

2. The Chief Postmaster-General,
A.P., Hyderabad-500001,

3. Shri R.S.Nataraja Murthy,
Postmaster -General,
Visakhapatnam Region,
Visakhapatnam-530003,

4. Postmaster-General,
Visakhapatnam Region, :
Visakhapatnam-530003,

5. Supdt. of Post Qffices,
Vizianagaram Division,
Vizianagaram-531202,

6., Shri Y,Kondala Rao,
Asst. Supdt. of Post Offices,
0/0 the Postmaster-General,
Visakhapatnam Region, ;
Visakhapatnam-5330003. ,.. Respondents/Respondents

Counsel for the Applicant/

Petitioner ::: Shri T.Jayant

Counsel for the Respondents/

Respondénts t:3 Shri N,V.Ramana, CGSC
CORAM:

Hon'ble Shri R.Balasubramanian : Member(a)
Hon'ble shri T.Chandrasekhara'Reddy : Member (J)

X Order of the Division Bench delivered by Hoﬁ'ble Shri
R.Balasubramanian : Member(A} [

(In circulation).

" "This R.P. is filed by Shéi N.G.ﬁatro seeking a review
©f the judgement dt. 15.10.92 in the C.A.
2. Among other grounds that are not very significant, the
app}icant has raised the question that counters have not been
fiied by Respondents No.3 and 6 in the 0.,A. Counters are

necessaryxﬁk come to a conclusion and {f a conclusion can
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otherwise be arrived at even in the absence of the counters
the absence of the counters does not vitiate the case,

3. The applicant has raised the question of malafides and
|
discrimination in the review petition. These were not

established either in the 0.A. or at the time df hearing.

4. The applicant has not pointed out any error apparent and

he has not brought out any new material which he could not

produce at the time of hearing. The review‘peﬁition is liable

to be dismissed and 1s dismissed with no orderias to costs,
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{ R.Balasubramanian ) ( T.Chandrasekhara Reddy )

Member(A) . Member (J) .
1{%2/”“’
)
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‘ 3 %o :
Dated: b December, 1992,

Copy to:=-

1. Secretary, Ministrv of . ‘ ,i ,
New Delhi. ¥ of Communications, Union of India,

2., The Chief Postmaster-General, A.P.Hyderabaé-OOl.

3. Sri. R.S.Natarai '
« R.S. Ja Murthy, Postmas
Region, Visakhapatnam—OgB. terdSeneral, Visaknapatnam

Post Master General, Visakhapatnam Region,iVisakhaoatnam-OO3

g??dté Kggdigsthgfigesé Vézignagaram Diviéion, Vizianagaram
- I.Kondal « ASSt. Supdt., of Post Offices, 0/o )
gg:thaster General, Visakhapatnam Region,Visak%apééngngOB
one cgpy Eo gri. T.Jayant, advocate, caT Hyd )
PY to Sri., N,V.Ramana, Addl., cGSc.  cam '
. CGSc, C%T, Hyd.

One spare copy.
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TYBED BY COMPARED BY !

IN t-THE CENTRAL- ADMINI STRATIVE TRIBUNAL
CHECKED BY APPROVED BY
» ] HYDERABAD BENCH

HYDERABAD

IN THEPCENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH: AT HYDERABAD

THE HON'‘BLE MR vV.C. -
1 ' \w l’
. ™

THE HON'BLE MR.R.BAIASUBRAMANIAN:M(A)
, AND
THE HPN'BLE MR.T .CHANDRASEKHAR REDDY:M(J) !

A - -
THE HON'BLE MR.C.J’:A)DROY : MEMBER(JUDL) Lo

‘Dategi:‘l;l v }G?/J-/l 992

5 N
ORBER/ JUDGMENT 3

| < |
R.Aﬁ:‘i‘lmo. 124) % L

O.A.No,

T b, (W.P.No. .

Admitted and Interim pirgctions issued

A;lowedé S . ;____,
_ Disposeé of with.dire

T | \£E§;£ssed '
| Dismissed as with drawt
Dismissed for default
'M.A.Orde:ed/Réj ed
k___,Lxl::w-o’fd.er',as. to costs.
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